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MR. SPEAKER: This is nothing.
. Not allowed.
(Interruptions) **
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MR. SPEAKER: Not allowed. I
have allowed 12 hours’ discussion. I
am not going to allow any more. No,

no. Not allowed.
(Interruptions) **
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12.03 hurs.

PAPERS LAID ON THE TABLE

COMPANY SECRETARIES REGULA-
TTONS, 1982

THE MINISTER OF LAW, JUSTICE

AND COMPANY AFFAIRS
JAGANNATH KAUSHAL):
to lay on the Table a copy of the Com-

(SHRI

(Hindi and English versions) pub-

ASVINA 27, 1904 (SAKA)

I beg

1982
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lished in Notification No. 710/2(1) in
Gazette of India dated the 16th Sep-
tember, 1982 under sub-section (4)
of section 39 of the Company Secreta-
ries Act, 1980.

[Placed in Library See
5517/82]

Mess. from R.S.

No. -LT-

12.04 hrs.

COMMITTEE ON THE WELFARE". OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

Reports of Study Tours

SHRI A. C. DAS (Jaipur): I beg to
lay on the Table a copy eaCh of the
following Reports (Hindi and English
versions) of the Study Tours of the
Committee on the Welfare of Schedu-
led Castes and Scheduled Tribes:—

(i) Report of the Study Tour of
the Study Group I of the Commitiee
on its visit to  Village Rampur in
District Mainpuri (U.P) on 3lst July,
1082,

(ii) Report of the Study Tour of
the Study Group II of the committee
on its visit to Village Gaini in Dis-
tric Aurangabad and Patna (Bihar)
on 31st July and 1st August, 1982.

12.05 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the  Secretary-General of Rajya
Sabha:—

“In accordance with the provisions of
rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
I am director to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on the 18th October, 1982,
agreed without any amendment to the
State Bank of Sikkim (Acquistion of
Shares) and Miscellaneous Provi-
sions Bill, 1982, which was passed
by the Lok a at its sitting held
on the 6th ober, 1982".

**Not recorded.



